
Land Customs ( ~ m e n i m e n t )  

- 14F. Any sums due under an agreement entered into under section Recovery of 
certain sums 14A 6% in respect of the sale of any 'effluent or sludge under sub- f,, ,b ,he 

section (2) of section 14C may, on a certificate issued by the President Board as 
arrears of 

of the Board to the effect that the sums are due and have remained ~,ndre,,u,. 

unpaid for not less than three months, be recovered by the Collector 
of the Delhi District in the same manner as an arrear of land revenue, 
from the person with whom the agreement was made or from any 
other person who has benefited from the supply of water or, as the 
case may be, from the person to whom the effluent or sludge was 
sold.". 

ACT No. 35 OF 1955 , 

[24th September, 1g55] 

An Act further to amend the Idand Customs Act, 1924. 

B,E it enacted by Parliament in the Sixth Year of the Republic- 
. . of India as follows:- 

1. This Act may be called the Land Customs (Amendment) Act, Short title. . ! 

1955. ! . . 
I 

~ 1 x o f  19%. 2. For the Schedule to the Land Customs Act, 1924, the following Substitution 

Schedule shall be substituted, namely:- of Schedule new 
for existing 
Schedule. 

"THE SCHEDULE , 
. . 

# 
(See section 9) 

-Provisions of the Sea Customs Act, 1878, which are made applicable 
for the purpose of the levy of duties of la?~d customs. 

Sections 3A, 4, 8 to 10, 21, 23, 25, 26, 29, 29A, 29B, 30 to 36, 37 (ex- 
cept the proviso), 38 to 40, section 88, sectioil 167, Nos. 1, 8, 9, 37 
to 40, 72 to 76, 76A, 76B, 77 to 81, sections 168 to 170, sections 170A, 
171, 171A, 172 to 176, section 178, section 178A, sections 173 to 181, 
182 to 184, section 186, section 187, section 187A, sxtions 188 to 190, 
section 190A, sections 191 to 197, and sections 200 to 204." 


